
4633 Disapproval of Banaras [RAJYA SABHA] Banaras Hindu University 4634 
Hindu University {Amdt.) {Amdt.) Bill, 1969 

Ordinance, 1969 
 

SHRI RAJNARAIN :   I understand. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : When you sit here, you will 
understand it better. Sitting there it is very 
difficult for you to appreciate the position of 
that person, fortunate or unfortunate, who oc-
cupies this Chair.    Please listen. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : Please listen to me. I have 
followed only the conventions as have been 
followed by my predecessors, also by the 
Chairman and the Deputy Chairman. When a 
matter, under special circumstances, is allowed 
to be mentioned, only the person who takes the 
permission is allowed to mention it. No 
comment is allowed on that account. 
Following that principle, I have said that any-
thing said after that should not be recorded. I 
feel you are perfectly within your rights. You 
can challenge it according to the rules. You 
can appeal against it. I may be wrong; but that 
is my definite opinion. 

 

I. RESOLUTION SEEKING DIS 
APPROVAL OF THE BANARAS 
HINDU UNIVERSITY (AMEND 

MENT) ORDINANCE, 1969 (No. 7 of 
1969)—contd. 

II. THE BANARAS HINDU UNI 
VERSITY (AMENDMENT) BILL, 

1969—contd. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Chatter-jee. 

SHRI   A. P.   CHATTERJEE :   Mr. 
Vice-Chairman, Sir, Now the Banaras Hindu 
University (Amendment) Bill has come up 
before the House. In my opinion, Mr. Vice-
Chairman, Sir, it is a temporary measure no 
doubt, but the very fact that such a Bill has 
been brought betrays and shows the very nasty 
rot from which the Banaras Hindu University 
has been suffering. Now I will give you a 
caution in the very beginning that when I say 
that the university has been suffering from a 
rot, I do not mean and I do not want to say and 
I do not want to agree and certainly I do not 
agree with those persons who. well, clamour 
that students should have no part in politics, 
students should not have any say in the affairs 
of the university, students should not be given 
organisational facilities and freedom inside the 
university campus. In fact and in my opinion, 
Mr. Vice-Chairman, Sir, if a rot inside a 
university has to be removed, then perhaps the 
only predominant part of the university 
community. I mean the community which 
really matters because I think that it is the 
young blood which matters inside a university, 
only that young blood, that student 
community, should be given more and more, 
greater and greater say in the affairs of the 
university. It is true that sometimes a flood 
comes with tempestuous speed, and that flood 
may break the dykes, may break the 
embankments. But it is also to be remembered 
that the veTy flood, which breaks the dykes 
and embankments, it is that same flood which 
carries    away the filth and the 

. (Interruptions 
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pollution of the river and makes the water safe 
and healthy and wholesome. So it is really the 
participation, healthy participation of the 
students, unobstructed, untrammelled by any 
kind of obstruction or restriction, any kind of, 
well, dogma, or any kind of prejudice, well, 
that kind of student movement, that kind of 
student participation in the affairs of a 
university, it is that participation only which 
can make a university saner and more 
wholesome. Therefore, Mr. Vice-Chairman, 
Sir, in my opinion—and I am expressing it 
with some amount of emphasis—the students 
should be taken to be an integral and a very 
important part of the university community 
and they should have greater and greater say 
in the affairs of the University. I think—and I 
must give that credit to Dr. Triguna Sen—
perhaps when he went to the Ba-naras Hindu 
University he found out this aspect of the 
matter and he' tried to associate with himself 
the student community of the Banaras Hindu 
University and to the extent he associated the 
student community with him in the 
administration of the University. I think to 
that extent he was successful during his tenure 
as Vice-Chancellor. We found that the 
University was staggering; it may be 
staggering but yet it was staggering towards 
sanity. It may not have been walking with 
sober steps but at least we had seen that if it 
was not walking with sober steps it was at 
least staggering towards sanity. 

As far as the incidents which have given 
rise to this Bill are concerned, those incidents 
of the 6th. 7th and 8th December 1968, the 
incidents which have happened subsequently 
and also the incidents which had happened 
before are all incidents over which we have to 
be sorry but let us not like the poet say that 
we look before and after and then we become 
indescribably sad and say that we pine for 
what is not. Let that not be our attitude. We 
must look before and after but we must find 
out a solution, and the solution has to be 
found out not through this Bill but through 
some other measures. One very important 
thing that is sadly lacking in this Bill is this 
that as far as this Bill is concerned there is no 
whisper of student participation in manage-
ment of the affairs of the University. It is true 
that as far as the Gajendra-gadkar 
Commission is concerned, it has 

tried to be fair, rather unduly fair and unduly 
impartial. By trying to be unduly fair and 
unduly impartial it has tried to blame the 
student community as a whole. I have looked 
at the Report of the Gajendragadkar Com-
mission and I think that the Gajendragadkar 
Commission has tried to lay it on with a 
trowel over the entire student community. 

SHRI    SUNDAR   SINGH    BHAN-
DARI :   It is just a Committee. 

SHRI A. P.    CHATTERJEE    :     I 
accept the amendment. The Gajendragadkar 
Committee has tried to blame the student 
community as a whole but, Mr. Vice-
Chairman, partiality is the bugbear of little 
minds. In public affairs, in affairs of public 
moment, one has to take a line. It is no use 
trying lo tread on a tight rope and trying to be 
good to all. Then we shall be like the father in 
that Ass's story of the Aesop's Fables, who in 
order to please all shades of opinion had to 
drown the animal in the river and had to go 
back without it. I think the Gajendragadkar 
Committee has also suffered from the same 
defect. In order to blame the entire students it 
has also blamed the saner section of the 
students, studenls who are non-communal, 
students who are firmly on the way to 
progress, students whose ideas are 
progressively inclined. These students also the 
Gajendragadkar Committee has castigated and 
by castigating the entire body of students what 
has been the result? The mountain has been in 
labour and the product has been the proverbial 
mouse and what is the proverbial mouse that 
has been produced by the Gajendragadkar 
Committee ? The Gajendragadkar Committee 
has said that the entire university bodies, that 
is to say, the Executive Council, the Standing 
Committee of the Academic Council and the 
Court should be abolished. And what is the 
panacea ? The panacea is a kind of 
dictatorship, that democratic procedure should 
be done away with, that all these bodies 
should be packed with nominated persons. 
Now, I submit. Mr. Vice-Chairman, that when 
the Gajendragadkar Committee came up with 
this proposal of packing these University 
bodies with nominated persons that was an 
argument of despair and this Bill is also a Bill 
. , , 
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communal activities which are eroding the 
body politic of India and which are 
undermining the healthy sane system which 
we are trying to build up here are becoming 
possible because of this denominational 
University which is being carried on in 
Banaras under the name of Banaras Hindu 
University. There was a talk here on the floor 
of Rajya Sabha way back perhaps in 1966 of 
changing the name of the Banaras Hindu 
University to some other name, so that the 
communal name, Ihe name of 'Hindu' to a 
Central University as such, might not stick to 
it and there might be a cleansing of the 
atmosphere by amending the name of the 
University, but there was some opposition to it 
and the proposal was not accepted. I appeal to 
the Ministry to look into this problem also, 
whether a denominational university like the 
Banaras Hindu University should be allowed 
to carry on, to continue in India or not. Of 
course, the question may arise, what about the 
Aligarh University. I should not be 
misunderstood and I must say this. The 
principle followed in all countries where a 
community is in the majority is that it does not 
require special protection in the name of 
denominational universities or in the name of 
such universities as the Banaras Hindu 
University . . . 

SHRI SUNDAR SINGH BHANDARI :   
Only in the case of Hindus ? 

SHRI    A.    P.     CHATTERJEE     : 
Hindus, as far as India is concerned, are in a 
majority. To create or to cause to be created 
such a denominational university in the name 
of the Banaras Hindu University is a sort of 
sop to Hindu chauvinism, which is dangerous 
to the body politic of India . . . 

SHRI NIRANJAN VARMA (Madhya 
Pradesh) : What is the definition of a Hindu ? 

SHRI A. P. CHATTERJEE : I hope that the 
Minister will consider this question that 
Hindu chauvinism is a very dangerous thing 
for India because Hindus are in a majority 
here and it has to be curbed. Eor the purpose 
of curbing Hindu chauvinism this deno-
minational university in the name of the 
Banaras Hindu University should be 
abolished. In the case of the Aligarh 
University, it is a different thing. 

If you abolish the Muslim University the 
Muslims, who are in a minority may feel 
insecure . . . 

(Interruptions) 
SHRI PREM MANOHAR (Uttar 

Pradesh) : You want to finish Hindus and 
have Muslims only . . . 

SHRI A. P. CHATTERJEE : I know I will 
cause a flutter in the dovecotes of the Jan 
Sangh Hinduism when I say this, but I say this 
because we must instil confidence in the 
Muslim community and for that matter in all 
minorities. For the purpose of instilling 
confidence in the minorities who ate living in 
India, for the purpose of encouraging 
confidence and for the purpose of seeing that 
the minority com-' munities feel at home as 
far as India is concerned, we must see that the 
denominational universities are abolished. As 
far as universities in the name of minority 
communities are concerned, they stand in a 
different category altogether. As far as Hindu 
chauvinism is concerned, it should not be 
encouraged. Therefore, I am appealing to the 
Minister and if the Minister takes steps, I can 
assure him of our support. As he has found, 
when the bank nationalisation measure was 
taken up by the Government, in spite of the 
reactionary opposition to it, in spite of the 
syndicate's conspiracy to scuttle the entire 
Government, so to say, the entire progressive 
population of India stood behind the 
Government. So, if the Government takes 
courage in its hands and tries to root out this 
kind of com-munalism by way of changing 
the denominational name of this University, 
the progressive population of India will stand 
behind the Ministry. Let them take courage 
and I can assure them that they will be 
supported. 
SHRI N. PATRA  (Orissa)     :    Mr. Vice-
Chairman. Sir, I rise   to    support the Banaras 
Hindu University (Amendment)  Bill,  1969.    
It is a    temporary, emergency  measure   and  
the    Minister was kind enough to    declare    
in     the House  that  a  comprehensive    
measure was    going to    be    brought    
forward. Therefore, there is not much to be 
said on the Bill.   There was recently a great 
deal of disturbance and because    of it i  the 
University had    to be closed    hur-I  riedly 
and it is still closed.    Therefore, to see fha* 
the University is again _re-'  opened  and  it 
resumes    its    activities. 



4641 Disapproval of Banaras [RAJYA SABHA] Banaras Hindu University 4642 
Hindu University lAmdl.) {Amdt.) Bill, 1969 

Ordinance, 1969 

[Shri N. Patra] 

this Bill has to be immediately passed. What is 
the present state of the University and what 
was its previous position? It was organised and 
established as    a national university, not    as a    
Central University,  but as a    national    
university.    It was catering to the needs    of 
the brilliant students coming from different 
parts of India.    I had occasion to visit this  
University in  1948  and I stayed in the old 
boy's hostel for four days.    I went from 
department to department.   I was so pleased to 
see boys coming from different parts of    
India. I found a miniature India there. There 
was  national  integration.    Recently   I visited 
the University and    I    found it closed. Why 
was it closed ? It is because most undesirable 
students, students who ought to  be expelled 
and who ought not to have been admitted such 
as Mr. Majumdar and his friends,    got them-
selves     admitted   into  the    University. One 
of our    Members, a    communist Member, 
was accusing the   Jan   Sangh people.      Mr.    
Majumdar was not    a ! Jan  Sangh worker,  
but the whole    of the University appeared to 
have    been running under his dictates.       He  
was not only a studentleader.   He had even 
assumed   the   presidentship   of  the   4th 
Grade  Servants  Union.  He  was  dictating to 
the things.    He was    dictating to the    Vice- 
Chancellor.      At last it became so difficult. 
When things were going on so badlv, the Vice-
chancellor, Mr. Joshi, took shelter by going out 
of the   University,   by   going   to   foreign , 
countries for attending    some    conference in    
Australia and    other    places. Practicallv he 
was disowned by a large section of the people.   
Then, he had to fall back upon somebody.    He 
had to fall back upon  another group of    stu-
dents.    Whether they    belong to    Jan Sangh 
or any other party, that is a different thing.    I 
do not believe that it is manned by Jan    
Sangh.    One of    the Members  of this  august    
House    was dabbling in the politics of    these    
students.   A nefarious coterie of students who    
owe    their    allegiance    not    to their studies 
or their avocation   but to political parties   
outside.    Being   motivated by political   
parties they took    a very aggressive step and 
they    wanted to utilise the students to  achieve 
their nefarious ends.     Therefore, the Gajen-
dragadkar Committee or whatever it is had  to 
suggest something immediately. They had 
gone throughly into the mat- 

ter and has said that unless a nominated body 
is constituted immediately certain things 
cannot be done. He has suggested a 
nominated Executive Council and Court. Mr. 
Joshi did not belong to any party and in the 
Report we do not find any fault against him. 
He has no allegiance to any political party. 
Yet, when he failed ta control the affairs of 
the University, he had to resign. There is no 
controversy about it. He is himself going 
away. Therefore, I say that this Bill is a tem-
porary measure and it has to be passed, so 
that the students will start their studies from 
the 1st of September. I again commend the 
Bill for the acceptance of the House. 

PROF. SAIYID NURUL HASAN : Mr. 
Vice-Chairman, it was at the instance of this 
hon. House that the then Education Minister 
advised the Visitor to appoint the 
Gajendragadkar Committee. I think it is only 
fit and proper that this House should pay a 
tribute to Shri Gajendragadkar and his col-
leagues for the trouble they took to 
investigate the affairs of the university 
including some incidents which by all 
accounts were sordid. It is possible to 
disagree with some of their conclusions, it is 
also possible to disagree with some of their 
recommendations, but I think it is only fit 
and proper that we recognize the contribution 
which this Committee has made and we 
should pay tribute to them. 

Sir, I rise to support this Bill with a very 
heavy heart. For a university teacher who has 
been serving in universities for over 27 years it 
is really an admission of defeat that a 
nominated I Executive Council and a 
nominated ) Court should administer the 
university. We have always believed and our 
Parliament has always accepted the principle 
of the autonomy and the self-governance of the 
university, and therefore the House can well 
understand my personal anguish and the 
anguish of innumerable people in the country 
including the hon. Members of this House, 
who subscribe to the principle of university 
autonomy, when such a Bill has to be 
approved. But I feel. Sir, that in the present 
situation we hwe no other option. The 
immediate objective is the restoration of 
normalcy. Unfortunatelv, if I am permitted to 
venture to r»ive personal evidence, there 
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has been a great deal of apprehension in the 
minds of different sections of the stall and the 
students regarding the impartiality of the 
administration or the wisdom of some of the 
policies which have been pursued. A 
nominated body which will not have to be 
answerable for anything which happened in 
the preceding year will therefore have a 
reasonable chance of winning the confidence 
of all sections of teachers and students and of 
removing fears that have been agitating the 
minds of many people. I have therefore 
decided to give my support to this Bill. But at 
the same time we must recognize that this is 
no panacea for the ills or for the problems 
facing the university. It only provides certain 
preconditions. Much more has to be done. 

The report has very briefly referred "to the 
broader causes of student unrest. Those causes 
are there in Banaras, they are there in all Indian 
universities, they are there in a modified form 
in the various universities of the world. There 
is a protest among the youth against the 
established order, against injustice, against lack 
of morality—I am not using 'morality' in a 
narrow, squeamish •sense or a prudish sense 
but in the wider sense of lack of justice or lack 
of decency. Perhaps the young people are not 
always very wise in expressing their 
sentiments. I hope they do not become 
prematurely wise. We all make mistakes. We 
who think that we are wise, wise because of 
our age, make mistakes. The youth will make 
mistakes, but at least this feeling of the youth 
must be respected by us even though we may 
point out the fallacy of the argument or the 
folly of a particular action which the youth 
takes. Sir, there is also a serious conflict going 
on in the country, and more especially among 
the students and teachers of the universities 
between the forces of enlightenment and the 
forces of obscurantism, between the forces of 
tradition and the forces of modernity. This 
ideological and intellectual conflict sometimes 
expresses itself through communal action or 
through _ struggle against communalism. But it 
is very much a part of our society today and it 
would be unrealistic to expect the students not 
to participate in this vital strueele that is going 
on. There is also dissatisfaction with" our 
courses of study. Many of our courses were 
formulated forty years ago.    Conditions have 

changed. The demands of society have 
undergone a change. Knowledge has 
undergone a change. Yet in many universities, 
and Banaras Hindu University is not excluded, 
the old courses and the old manner of 
instruction and examination are continuing. 
There is a revolt against that. At the same time 
some remarkable attempts have been made by 
the Banaras Hindu University to improve the 
courses, to raise the standard of education and 
of examination. Many people feel bewildered 
at these improvements and at these changes, 
and therefore it is only natural that there 
should be protest against these and certainly 
for those who are not used to the new ways of 
thinking to feel upset when standards are 
sought to be raised. Therefore, in many uni-
versities as in B. H. U. there have been 
agitations against high standards of 
examination. There is dissatisfaction about 
conditions of living, about a lack of rapport 
between teachers and students primarily 
because of the unfavourable ratio between the 
teachers and the students. 

Then, Sir. there is the question of student 
participation in politics. I remember in 1936 
Shri Jawaharlsl Nehru wrote a long article 
entitled "Students and Politics" which was pub-
lished in the first issue of a journal which was 
started by the All India Students Federation 
which had been established in that very year, 
and in that article Shri Jawaharlal Nehru drew 
the attention of the country to the fact that it 
would be wrong to expect the students not to 
interest themselves in politics. Many of our 
students are voters. They have to decide as to 
which party has to be put in power, what sort 
of Government h as to be established. The 
students will, therefore, naturally look forward 
to establishing contacts with the various poli-
tical leaders. It would be unrealistic on the part 
of the authorities of the University or 
Parliament to expect that the students should 
not establish contacts with political leaders or 
should not participate in political activity. And 
as regards leadership, Sir, what are we training 
them for?J This is the elite of our country; 
only 2 per cent of our youth has the privilege 
of entering the universities and the institutions 
of hisher learning. We expect them to become 
leaders of society, leaders of thought, leaders 
of science, leaders    of 
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technology, leaders of a process of social 
transformation of our society. Why are we 
worried if the students are training themselves  
for leadership ? 

Having said all this, I would like . .. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : There are many more speakers. 
I would like you to finish soon. Just take two 
or three more minutes. 

PROF. SAIYID NURUL HASAN : I have 
not only the experience of working in the 
University, I have been a member of the BHU 
Executive Council, and I will only cease to be 
a member when this Bill is passed. 

SHRI SUNDAR SINGH BHANDARI :   
He must be allowed to speak. 

PROF. SAIYID NURUL HASAN : 
Therefore, I would beg of this House to take a 
sympathetic view of the problems with which 
the University is faced. Let us not be unduly 
harsh. Mistakes are being made. I am very 
much upset at the behaviour of the student 
community. It is my duty; as a teacher I am 
upset by some of the events that have taken 
place. But let us not be too harsh. Let us not 
start thinking that the University has become 
rotten or is going down the drain. It is a great 
University. It is faced with serious problems. 
Let us provide conditions in which this 
University can go forward and fulfil the 
responsibility which the Indian society has 
placed upon it. There must be a greater under-
standing between the administration of the 
University and the students. Adequate and 
suitable opportunities should be provided to 
the students to train themselves to develop 
initiative, to develop their personality and their 
moral standards. But we must also, as persons 
who are older, as persons who are entrusted 
with the responsibility of managing the affairs 
of the nation, give them advice to which we 
are entitled and which is our duty, and that is 
that the student activity should not defeat the 
purpose for which the University has been 
established. The purpose is, firstly, the 
development of knowledge. And if I may 
submit. Sir, today we are very far from 
attaining international standards. All our 
universities and particularly a university like 
the Banaras 

Hindu University which is a Central 
University which receives, compared to many 
other universities, greater financial assistance, 
must contribute to raise the standards as 
quickly as possible because the sands of time 
are running out. We must bridge the gap 
between the advanced nations and the under-
developed countries. The University must 
contribute to enlightenment and to the 
development of the personality of the 
students. And above all, it must equip the 
students to serve the people and contribute to 
the progress and growth of society. These 
things are vital, and the students should be 
persuaded to see whether their action is 
conducive to the attainment of these objects, 
or defeats the very purpose. 

I hope, Sir, that the new administration 
which is being established will be such that it 
will inspire confidence among the students 
and that the Minister will be pleased, in his 
closing speech, to assure the House and the 
country that academic freedom will be 
preserved. I am glad that the authority of the 
Academic Council has been maintained. I am 
very glad that a body which had been imposed 
through governmental and Parliamentary 
action on the University, that is the Standing 
Committee of Academic Council, is now 
being abolished so that the entire academic 
community can now participate in the process 
of decision-making, and I must congratulate 
the Minister for taking this step of abolishing 
the Standing Committee of the Academic 
Council. 

I also hope, Sir, that in nominating 
Members to the Executive Council the hon. 
Minister will not make the mistake which the 
Government made in respect of Aligarh. In 
Aligarh there is no teacher who is a member of 
the Executive Council. It creates many 
problems. T will not go into details. I hope that 
the Executive Council . . . 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Mr. Hasan, have you finished?  

 
PROF. SAIYID NURUL HASAN : A very 

unfortunate statement was made yesterday by 
an hon. Member whose views I hold in 
tremendous esteem—I am referring to Mr. 
Chagla—and that was a proposal regarding 
the removal of the Vice-Chancellor. For one 
thing, Sir, there is a precedent of a Vice-
Chancellor having been removed. I am 
referring to the removal of the Vice-
Chancellor of the Kurukshetra University, Dr. 
Bool Chand, who was removed, and the 
courts of law upheld his removal only on the 
ground that the appointing authority has the 
inherent right to remove a person so 
appointed. But I hope that the Government is 
not thinking of investing the executive au-
thority with the power to remove Vice-
Chancellors. If you have to have authority, 
then it must be parliamentary action or action 
of a legislature under which a Vice-
Chancellor can be removed. 

PROF. SAIYID NURUL HASAN : 
That is to say, without the approval of 

Parliament. 

PANDIT S. S. N. TANKHA (Uttar 
Pradesh)  :   Not by the Visitor? 

PROF. SAIYID NURUL HASAN : Not by 
the Visitor. That is my humble opinion 
because it would create very serious 
difficulties in the working of the universities. 

One small point. The Pro-Vice-Chancellor 
of the Aligarh Muslim University is not a 
member of the Executive Council, and 
therefore the representation of the University 
on the Executive Council should be of 
teachers and not of officers, because that is 
not going to help. 

Thank you. 3 P.M 

 

 

t[    ] Hindi transliteration. 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : You have read it. 

SHRI    TARKESHWAR   PANDE     : Yes, 
Sir. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Then that is part of the record. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : According to the rules it may 
be placed. 

According tp the   rules it  may    be placed 
on the Table of the House. 
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SHRI SUNDAR SINGH BHANDARI : 
You have accepted its being placed on the 
Table. "According to the rules" means what ? 

SHRI ABID ALI : According to the rules it 
will be dealt with.    It will 
be dealt with according   to the    rules. That is 
what his ruling means. 

SHRI       CHANDRA       SHEKHAR 
(Uttar Pradesh) : Mr. Vice-Chairman, Sir, it 
will be very improper if any Member in the 
course of his speech mentions about a 
document and if it is taken to be placed on the 
Table of the House it will be a wrong 
procedure. As you have stated rightly if a 
Member wants to lay something on the Table 
of the House, he may make a special request 
for it. This has been the convention in the 
House and unless and until it is very specific, 
very urgent and authenticated, the Chair 
generally does not allow documents to be 
placed on the Table of the House by private 
Members. So, because he mentioned 
something in his speech, it should not be 
taken to have been laid on the Table of the 
House. 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I will look into it and give my 
decision. Dr. Mahabir. 
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It started recently a campaign to malign the 
Vice-Chancellor alleging that he is associated 
with the R. S. S. and Jan Sangh in order to 
tarnish his image of intellectual integrity and 
his reputation as an impartial administrator. 
This allegation apparently has been made for 
the reason that the Vice-Chancellor has after 
all shown some courage in expelling the most 
notorious students some of whom also happen 
to belong to certain political parties. 

This  allegation apparently 
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"Neither the S. S. P. nor the C. P. I. 
leadership realise that the undermining of 
the prestige of the Vice-Chancellor will let 
loose forces of anarchy on the campus." 
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"They are upholders of old values. They 
hold teachers in high esteem and are the 
least indisciplined."' 

■ (Inlcrrup'ions).
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(Interruption) 
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(Time bell rings) 

[interruptions) 

{Interruptions) 
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{Interruptions) 

(Interruptions) 

(Interruption) 
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(Interruption) 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : As you have already submitted 
it to the Committee, you need not say it. 

SHRI SUNDAR SINGH BHANDARI : 
Because the Committee had not considered it, 
it must be put before the House. 

"In accordance with the requirements of 
the Rule, embezzlement to the extent of Rs. 
30,000 would not have possibly occurred." 

 

(Interruption) 
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". . .in his opinion, the admission of Mr. 
Majumdar, Mr. Ravi Shankar Singh and 
Mr. Sinha without previous discussion with 
the Executive Council and contrary to the 
previous decisions of the appropriate 
authorities is, in the last analysis, 
responsible for the outburst of the recent 
agitation on the University campus ... we 
should hesitate to impair the status and 
position of the present Vice-Chancellor. He 
reminded us that the active, politically-
oriented student-leaders who had spear-
headed the violent agitation on many 
occasions during the recent period have 
been publicly clamouring for the 
resignation or removal of Dr. Joshi, and his 
view was that if as a result of our 
recommendations Dr. Joshi relinquished his 
position as Vice-Chancellor, these active 
leaders would deem it as their own victory 
and that would not only strengthen 
politically-oriented activist forces on the 
University campus, but would eventually 
build up student power in its purely 
political form." 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Shri Bban-dari. 

SHRI ABID ALI : Is he going to reply ? Is 
the debate over ? I had given my name 
yesterday morning . .. 

SHRI JAGAT NARAIN (Har-yana) :  I 
also gave my name. 

SHRI ABID ALI : ... and since then you 
have called some friends who gave their 
names after me. Why are you omitting me? 
Some of the hon'ble Members who spoke 
yesterday submitted their request after I 
submitted mine. 

(Ttme bell rings) 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) Mr. Abid Ali, there are still four 
names. And from the other side also there are 
two or three names. The Minister was to be 
called at 4 O'Clock. Now, as you see, it is 4-
35. However, I am in the hands of the House. 
If the House wants that I should continue the 
debate, I would continue. I am very sorry, Mr. 
Abid Ali, I could not call you. I could not call 
Mr. Asad Madani. I could not call Mr. 
Bhargava. I could not call Mr. Rizaq Ram, Mr. 
Prana*b Kumar Mokherjee and Mr. Jagat 
Narain. But if the House wants to continue the 
debate I am in your hands. 

 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I am in the bands of the House. 

SHRI ABID ALI: My request to you was 
that Members on the Opposition have been 
allowed indefinite time. One individual 
hon'ble Member was allowed 100 minutes. To 
another you allowed 65 minutes. Please see the 
time taken by the Opposition and the time 
taken by Members on this side. We got very 
little time. Please see the timing. Therefore, 
some of us are entitled to speak on it. 

SHRI T. N. SINGH : Sir, I see some force 
in what Mr. Abid Ali said. Members on this 
side .are not getting a fair treatment. Of 
course, I realise your difficulty. You are 
responsible to regulate the time. But may I 
suggest, through you, Sir, that Members on 
the other side should be considerate enough 
not to make long speeches of one hour or 
more so that others should also get a chance. 
They are also Members of this House. They 
have also got some views to express. They are 
not here only to come and go away. 

 I 

SHRI T. N. SINGH : I am making this 
appeal specially to Mr. Rajnarain to be 
considerate to his colleagues. We are not here 
as opponents. We are colleagues. 

 

SHRI BHUPESH GUPTA (West Bengal) : 
I submit it is a very reasonable demand. Let 
Members from both sides speak. Let Mr. Abid 
AH speak. The Minister can reply a little later. 
If the Congress Party does not settle its affairs 
with the Minister we cannot help it.   The 
Minister belongs to them. 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : The hon'ble Members are smelling 
rats everywhere. 

SHRI T. N. SINGH : This is not so. This 
question is not to be settled on the basis of 
Opposition or Treasury Benches. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I fully appreciate what Mr. T. 
N. Singh and Mr. Abid Ali said. But in the 
interest of democracy sometimes you have to 
give a little consideration to others. We have 
to give some more consideration to the others. 

SHRI ABID ALI :    How much ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We have to give some more 
consideration to the Opposition. 

SHRI ABID ALI: Agreed; but how much ? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : That is one thing. The other 
thing is that we do not follow a bad example. 
We can only request them. We can only appeal 
to them. But there are in the family some 
children to whom you have to show  some 
consideration. 

SHRI BHUPESH GUPTA: Thi» 
democracy is nothing if it is not talkative. 
Therefore, you call him. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : Is it the plca- 
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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : If I call Mr. Abid Ali, then I 
must call others also. All right, I will request 
members to whom I give an opportunity not 
to take more than 10 minutes. Now, Mr. 
Pranab Kumar Mokherjee. 

SHRI PRANAB KUMAR MOKHERJEE 
(West Bengal) : Mr. Vice-Chairman, Sir, I 
support this Bill. The Report of the Inquiry 
Committee is with us and much has been said 
on this side and that side about the Report. We 
need not go into the details of the Report. But 
the fact is that in the campus of the Banaras 
Hindu University for a pretty long time 
undesirable and ugly incidents took place. It is 
no use fixing the responsibility on either of the 
students' groups. But the fact is that certain 
undesirable incidents took place in the 
university campus. And it is also a fact that 
those who were in charge of the university, 
those who were to maintain and uphold the 
academic sanctity, had failed to do so. So the 
Inquiry Committee was appointed and the 
Report of the Inquiry Committee is with us. In 
view of the said Inquiry Committee Report, 
the Education Minister has brought this Bill to 
bring about a change in the administrative set-
up of the Banaras Hindu University. My 
humble submission is that this Bill is not free 
from lacunae and what has been stated in the 
objects of the Bill cannot be properly fulfilled 
with the help of this Bill. Sir, if normal 
condition is to be restored in the academic 
arena of the Banaras Hindu University, I must 
say that some changes should be made in the 
university. The main problem is with regard to 
the students. The students created a deadlock. 
They had no sympathy, they had no trust in 
the management. And even in the Bill we find 
that the Court has no representation of the 
students. The other day the Minister was 
saying that experts are examining various 
aspects of the association of the students with 
the university.     My 

humble submission is this, let the experts 
examine the various aspects. But I would like 
to request the Minister to make some 
arrangements so that there will be students' 
representation in the Court of the Banaras 
Hindu University. Otherwise, normal 
conditions cannot prevail in the said 
university. My humble submission is that the 
Kothari Commission itself has suggested that 
it is desirable and advisable to take students in 
the Courts of the different universities and in 
the Academic Councils. So we need not wait 
for the further examination of the experts. 
There should be an arrangement so that some 
students' representatives are taken into the 
Court of the Banaras Hindu University. 

My another submission is that with 
nominated bodies like these, the autonomy of 
the university will be curtailed to a great 
extent. It has been provided in the Bill that the 
Visitor will nominate the members of the 
Court and the members of the Executive 
Council No specific provision has been made 
that educationists and teachers will be taken 
into the said bodies. Sir, we all know that the 
Visitor cannot act according to his discretion. 
He will have to depend on the advice of the 
Ministry and with my best respect to the 
Minister concerned, I must say that occa-
sionally the Ministry is not guided by prudence 
but by political considerations. We know that 
even during the regime of Mr. Mohamed 
Currim Chagla, when he was the Education 
Minister, some undesirable elements 
represented the Government of India in a 
premier and internationally famous university 
like the Visva Bharati University. I know one 
particular gentleman nominated by the 
Government of India to represent them in the 
Court of the Visva Bharati University had no 
academic distinction. Those things can be 
repeated here in this university. So my sub-
mission is that there should be a categorical 
and specific provision in this Bill that at least 
50 per cent, would be teachers in the 
Executive Council. If the Education Minister 
changes some of the provisions and makes 
specific arrangements that teachers of the 
Banaras Hindu University will be taken in the 
Executive Council, I think the Bill would help 
to restore normal conditions there. 

sure of the House that I should    continue the 
debate? 

SHRI ABID ALI : Of course. 
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Then, it has been arranged in the Bill that 
the Vice-Chancellor will be selected by a 
committee nominated by the Visitor. A 
committee of the three persons nominated by 
the Visitor will select the Vice-Chancellor. My 
humble suggestion to the Education Minister 
through you, Sir, is that the Chairman ot the 
University Grants Commission should be 
taken in this particular selection committee 
because the Vice-Chancellor of a premier 
university is going to be selected and the 
selection committee will be formed according 
to the advice of the Education Minister. 
Naturally I would like to point out that if they 
are guided by political considerations, there 
should be a safeguard in the Bill that at least 
one academic man, one educationist, i.e. the 
Chairman of the University Grants 
Commission, will be ex-officio member of the 
selection committee. 

Much has been said about the name 
"Hindu". My humble submission is that 
denominational name of any academic 
institution is not consistent with the principles 
of secularism. Sir, India is a secular State and 
as a secular State, I must submit, no academic 
institution, whatever be its tradition and 
heritage, should get any financial aid or assist-
ance if it has any denominational name. It is 
inconsistent with the principles of secularism. 
Therefore, it is of no use to insist that the 
word "Hindu" should be added to the name of 
the Banaras University or that the word 
"Muslim" should be added to the name of the 
Ali-garh University. These should be renamed 
as they are Centrally sponsored universities. 
They may be re-named after their founders. 
So, my submission is that these things are 
inconsistent with the principles of secularism. 

My last submission is that too much 
emphasis has been laid upon nomination. The 
Minister has said that it will be a temporary 
measure and it will not last long. But it has 
been arranged, as far as the tenure of the 
Vice-Chancellor and of the Rector is 
concerned, that they will remain in office for 
three years. In this respect, my submission to 
the Education Minister is that he should re-
think about these two provisions. The tenure 
of the Vice-Chancellor under the parent Act 
was five years, 

It has been cut down to three years. And not 
only that, Sir, the Rector will be appointed on 
the recommendation of the Vice-Chancellor. 
So, it has been provided in the Bill that the 
tenure of the Rector will be linked up with the 
tenure of the Vice-Chancellor. I think this is 
nothing short of absurdity. The Rector is a 
man of high position. He serves a useful 
purpose in the university. If the Vice-Chancel-
lor is taken away from the University, if he is 
removed, or if he is relieved— whatever may 
be the language—the Rector may be removed 
from his position. I do not think there is any 
justification for this. These things should not 
be linked up. My humble submission to the 
Education Minister is, let the Rector of the 
University have a specific period of time; let it 
be four years. Even the tenure of the Vice-
Chancellor should be four years, because a 
period of three years is too inadequate. A man 
going to a new university cannot take 
responsibility and cannot make his own 
schemes and plans to run the university in a 
proper and fair manner in the short period of 
three years. 

With these submissions, I conclude. Thank 
you, Sir. 

SHRI ABID ALI : Sir, fortunately the 
Education Ministry has been presided over all 
these years after independence by 
distinguished citizens of India and still, Sir, 
very unfortunately its functioning and 
performance has not been satisfactory. Not 
that I say it today. I have been submitting this 
for more, than ten years. What we are seeing 
today amongst the students, the teachers and 
others has not resulted from the happenings of 
one day or two days. But all along our 
education system has been very much of a 
lower standard and nowhere near the standard 
required for the building up of those 
principles for which India and the Indian 
culture stand. Several years ago I reminded 
the Education Minister that still books printed 
in London by Macmil'lan were being used in 
India. And they continue to be used now. 
Then, how do you expect our children to have 
a feeling that all that is possessed in this 
country belongs to them ? The Government 
can be changed. The Prime Minister can be 
changed. The Congress Party can be defeated. 
They have a right,    They have   been 
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given that right by the Constitution. But so 
far as the country is concerned, there are 
these trains, the telegraph lines, the 
telephones, and so many other things, all of 
which belong to them. These are all their 
property and in their own interest this 
property should be safeguarded by them. But 
we have not taught them this feeling. 
Basically, of course, they are Indians and 
they are patriots. But there are certain things 
which they have to be told and told 
systematically, consistently, persistently so 
that these things which are happening in the 
country should not happen. How many times 
have requests been made for the appointment 
of a commission for settling textbooks, 
standard text-books'? That has not been 
done. What is the use of blaming the 
students? We ourselves deserve to be 
punished and punished very severely for 
what is happening today in the country. I 
hope at least now the honourable Minister 
will take the necessary steps. I know it 
cannot be done in a day or in a month or in a 
year. It is a long process. But let him start the 
process and ensure that the standard of text-
books is changing, that our students are 
given books which they should read. 

The students should have respect for } 
religion. Not that I say that I should j read 
about Islam or I should read about Hinduism. 
But unfortunately in the text-books prescribed 
for the lower standards there are lessons which 
give all bad names to the heads of some of the 
religions. Those things should not be read by 
our children in schools. How much attempt 
had to be made by me individually requesting 
the Chief Ministers concerned to remove 
those lessons from the text-books ? It was 
very unfortunate and I do not know what big 
price this nation will have to pay for these 
misdeeds of the Education Ministry, the 
Education Departments aud others concerned, 
in this country ? 

Sir, too much of politics and too much of 
communalism have entered the Indian 
universities. I hope and wish that the 
honourable Minister will stop this year 
onwards giving aid to the universities and 
colleges where communalism or too much 
politics or too much violence is being 
advocated. For all these ills they say they are 
the teachers because of whom all this is 
happening. Students are to be blamed, of 
course, because they follow all bad examples, 
but teachers are also responsible    What has 
become 

of the examinations in this country ? If a 
student or an examinee is prevented from 
copying or reading from the textbooks which 
he takes in his pocket which is a crime, those 
persons supervising the examination are 
beaten up. The student wants freedom for it. If 
you ask him why he wants freedom, he will 
say this is the age of freedom, freedom 
everywhere, freedom for everything. Even 
when he commits a theft, he wants freedom  .   .   
. 

SHRI    DAHYABHAI   V.    PATEL 
(Gujarat) :   No, conscience. 

SHRI ABID ALI : All right, conscience. 
They want freedom for that purpose. And if 
anybody catches the student while copying, 
the person who catches him is beaten up. So, 
that kind of freedom for copying, the teachers 
are giving them, otherwise, the teachers will 
be beaten up . . . 

(Interruption by Shri Rajnarain) 

^H W j> I Then there is another thing, Sir, and 
that is about provincialism which seems to be 
there to a greate extent. To check it to some 
extent at least there should be exchange of 
professors, teachers, principals, from one 
province to another as it is done in the case of 
High Court Judges. Of course, in Bombay we 
have a Madrasi principal and a Bengali 
principal. But they are residents of Bombay 
and they have become Bornbayites. What 1 
would suggest is that a Bengali should go to 
Bombay, a Bombay man should go to 
Madras, a Madras man should go to Punjab. 
So, this sort of exchange of professors and 
teachers would help national integration. 

(Interruptions) 

Then, Sir, one request has been made that 
those students who were sent away by this 
principal should be taken back. Their cases 
should be examined. Not that everybody who 
was sent away should be taken back. It should 
be examined as to why they were sent away. 
One thing, Sir, you may be knowing also that 
there are students who are in the colleges for 
a number of years. They arc not appearing for 
any examination 
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[Shri Abid AH] 
Still for the purpose of serving some political 
parties, some communal parties, they are 
continuing in the colleges and universities. 
They are not concerned with education. So, 
there should be some authority, there should 
be some system, there should be some rule by 
which after a certain number of years no one 
should be allowed to stay in the college unless 
one is genuinely prosecuting one's studies. 

One more thing, Sir. In some of the 
universities the presidents of the students' 
unions automatically become the presidents of 
the workers' unions, the karmchari unions. 
That should be stopped immediately. 

These are some of the things which 1 
wanted to suggest. Of course, there is so much 
to be said with regard to our educational 
system. But I am afraid of your bell, Sir, and I 
am sitting down. Thank you. 
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"Therefore, the conclusion to which we 
had been driven with deep reluctance and 
regret is that the Vice-Chancellor has now 
lost the confidence of the overwhelming 
majority of the university community 
consisting of students and teachers." 

 

He lost the confidence of the teachers.
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THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We have taken a very long time 
for consideration of this Bill and I would 
request you to co-operate now. I gave 
opportunity to the other friends and I have 
asked the Minister also to reply to-day so that 
the first reading may be finished today, and it 
was suggested that we would sit up to 6 
O'Clock. 

THE LEADER OF THE HOUSE (SHRI 
JAISUKHLAL HATHI): When we can hear 
Members for fifty minutes and sixty minutes, 
as soon as 5 O' Clock is over, if you do not sit  
.   .   . 

SHRI SUNDER SINGH BHANDARI : It 
is not the responsibility of this side. 

SHRI JAISUKHLAL HATHI :  It is 
the responsibility of the whole House. 

SHRI SUNDER SINGH BHANDARI :  
No. 

SHRI JAISUKHLAL HATHI :  why 
not? ; 

SHRI SUNDAR SINGH BHAN DARI : 
Regulation of time depends upon the Chair 
and nobody is to be allowed to speak a 
minute more than the Chair permits. 

SHRI JAISUKHLAL HATHI : It is all 
right, but unless everybody cooperates, it is 
very difficult. 

SHRI SUNDAR SINGH BHANDARI : It 
is time for the adjournment of the House.    
That is what I want to 
say. 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN) : But the House 
desires, it seems, that it should continue. Now 
let me ask the House. Is it the wish of the 
House? .   .   . 

{Interruptions) 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I am on my legs. Please sit 
down. You please sit down, I am standing. 
Now I am in the hands of the House. I put it 
to the House. Is it the desire of the House that 
we should continue? 

SEVERAL HON. MEMBERS: No, no. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : (Seeing the sense of the 
House). The House stands adjourned till  

A.M. tomorrow. 
The House then adjourned at eleven minutes 
past five of the clock till eleven of the clock 
on 

Wednesday, August 20,   1969. 
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THE    VICE    CHAIRMAN    (SHRI 
AKBAR    ALI   KHAN) : Let me ask 
the House.    Please sit down. 

 


